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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 18516 of 2025

Ram Shankar
..... Petitioner(s)
Versus
State Of U.P. And 3 Others
..... Respondent(s)
Counsel for Petitioner(s) . Rayoof Ali
Counsel for Respondent(s) . C.SC.

Court No. - 33

HON'BLE VIKASBUDHWAR, J.

1. Heard Sri Pradeep Kumar (AoR No.A/P 0519/25) holding brief of Sri
Rayoof Ali, learned counsel for the writ petitioner and Sri Rahul Malviya,
learned Standing Counsel for the State.

2. Essentidly, the relief in the present petition is for a direction to the
respondents to reinstate the writ petitioner. Apparently, Annexure-4 of the
writ petition at page - 25 of the paper-book shows that at the instance of the
writ petitioner, the matter has been referred to the Labour Court.

3. Once the said proceeding is pending, then it is for the writ petitioner to
contest the said proceedings.

4. Accordingly, the writ petition stands disposed of.

January 6, 2026

N.S.Rathour

(Vikas Budhwar,J.)
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